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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 25th August, 2016
No.22-HLA of 2016/87.— The Court Fees (Haryana Amendment) Bill, 2016, is hereby
published for general information under proviso to Rule 128 of the Rules of Procedure and Conduct
of Business in the Haryana Legislative Assembly :-
Bill No. 22- HLA of 2016
THE COURT FEES (HARYANA AMENDMENT) BILL, 2016
A
BILL
further to amend the Court Fees Act, 1870 in its application to the State of Haryana.
BE it enacted by the Legislature of the State of Haryana in the sixty seventh year of the
Republic of India as follows:-
1. This Act may be called the Court Fees (Haryana Amendment) Act, 2016. Short title.

2. In section 26 of the Court Fees Act, 1870, the following explanation shall be added, /S%m?ndrggm fOf
ection (6)

namely:- Central Act 7 of
“Explanation.- For the purposes of this section,- 1870.

(i) “Stamp” means any mark, seal or endorsement by any agency or person duly
authorized by the State Government and includes an adhesive or impressed
stamp chargeable for the purposes of court fee under this Act; and
(i)  “Impressed stamp” means an impression by a franking or any other machine,
or e-stamping”.
3. (1)  The Court Fees (Haryana Amendment) Ordinance, 2016 (Haryana Ordinance No. 4  Repeal and
of 2016), is hereby repealed. saving.
(2)  Notwithstanding such repeal, anything done or any action taken under the said
Ordinance, shall be deemed to have been done or taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

To make the justice delivery system paperless and hassle-free, the system of e-Stamps for Court fees shall be
introduced in Punjab and Haryana High Court, Chandigarh as well as in all District Courts and Sub-Divisional Courts
of State of Punjab, Haryana and U.T., Chandigarh. With a view to facilitate citizens by providing online payment
mechanism for court fees round the clock, to save precious time of the citizens, to obviate difficulties of shortage of
regular stamps, to prevent re-use of stamps, loss of stamps and sale of counterfeit stamps, to provide an environment
for ease of doing business the State intends to enable the citizens to purchase of court fee stamps through a 24x7
secure online mechanism developed by NIC Haryana. In view of exigency of the matter mentioned above, necessary
amendment in Section 26 of Court Fee Act, 1870 in its application to the State of Haryana was to be implemented
with immediate effect and it was not possible to wait till the next sitting of the House. Therefore, The Court Fees
(Haryana Amendment) Ordinance, 2016 (4 of 2016) was promulgated on the 27th July, 2016.

2. The present measure seeks to replace the Ordinance.
CAPTAIN ABHIMANYU,
Revenue and Disaster Management Minister, Haryana.
Chandigarh: R.K. NANDAL,

The 25th August,2016. Secretary.
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